FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
A A ESTATES PRIVATE LIMITED OPERATING IN REAL ESTATE ACTIVITIES
AT MUMBAI, MAHARASHTRA

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along
with PAN/ CIN/ LLP No.

A A Estates Private Limited
CIN: U70100MH1996PTC101183

2. | Address of the registered office

RNA Corporate Park Next to Collector's
Office, Kalanagar, Bandra (East), Mumbai —
400 051

3. | URL of website

Not available

4. |Details of place where majority of
fixed assets are located

1: Swarganga Chsl, CTS no. 154 pt., Survey
No. 383 pt., Chaitanya Ngr Santacruz E
Mum 55

2: Building 5 and 6, Samrat and Pulkit CHS
LTD, CTS no. 195 pt., D N Nagar, Mhada
Layout, Andheri West

3: Tower Fand G on CTS 4853, 4853 9 to 85
and 88 of village Kole Kalyan, Taluka
Andheri

4: Tower Ato E on CTS 4853, 4853 9 to 85
and 88 of village Kole Kalyan, Taluka
Andheri

5. |Installed capacity of main products/
services

Can be sought by sending request to
Resolution Professional at:
cirp.aaestate@gmail.com

6. | Quantity and value of main products/
services sold in last financial year

Corporate Debtor is engaged in construction
& development of real estate projects.
Revenue for last year was Nil.

7. |Number of employees/ workmen

Company does not have any employee on roll
as per records available with RP.

under section 25(2)(h) of the Code is
available at:

8. |Further details including last| Can be sought by sending request to
available financial statements (with| Resolution Professional at:
schedules) of two years, lists of| cirp.aaestate@gmail.com
creditors, relevant dates for
subsequent events of the process are
available at:

9. |Eligibility for resolution applicants| Can be sought by sending request to

Resolution Professional at:
cirp.aaestate@gmail.com

10. | Last date for receipt of expression of

interest

11/08/2023



mailto:cirp.aaestate@gmail.com
mailto:cirp.aaestate@gmail.com
mailto:cirp.aaestate@gmail.com

11.

Date of issue of provisional list of
prospective resolution applicants

21/08/2023

12.

Last date for submission of
objections to provisional list

26/08/2023

13.

Process email id to submit EOI

cirp.aaestate@gmail.com

Sd/-
Harshad Deshpande

Resolution Professional of A A Estates Private Limited

IBBI/IPA-001/IP-P-00166/2017-18/10335
AFA No.: AA1/10335/02/251223/105315

403, Kumar Millennium, Shivatirtha Nagar Kaman
Opp Krishna Hospital, Paud Road, Kothrud, Pune — 411 038

Email ID: cirp.aaestate@gmail.com
Date and Place: Pune 28/07/2023



mailto:cirp.aaestate@gmail.com
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FINANCIAL EXPRESS

FRIDAY, JULY 28, 2023

#AMBITFrvest AMBIT FINVEST PRIVATE LIMITED e T e L.G. BALAKRISHNAN & BROS LIMITED
Corporate (4f: Kanzkia Wall Sieet, Sth IIHE&EHE;JH?EI}IBHIEI‘II]’:EEHME Road, Andheri East, Mumbai-400053 - neﬁﬂﬂ"ﬁfm‘&'@hﬁggi{_Ei:ﬁ' nl:ﬁlhss;;; g:?“ Ftegistered Office: 6/16/13 Krich narayapuram Road. Ganapathy. Coimbatore-641 006
Unger The Provions o The mm—wmmuw m andEnlorceend o Fmilc SonemtorDthen ki, com; Maaile: s Acelico.com CIN NO.L29191TZ1956PLC000257 Tel: 0422-2532325 Fax: 0422-2532333
SecurityimerestAct Securityinterest Enforcament it PUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATE G . ; :
The undersigned mmﬂMzm ficer ot Ambit st P i e e Aciand| |85 of e gereral publc and exising sharehaldrs of K Emall; infe@lab.ogun.  y¥ebislte: wwioh.oo.in
in exercise of powers conferred under Section 13 (12) of the Act read with the Rule 3, issued 'E,';:.:ilﬁgaffm‘;ﬁ: x LA E;E;ﬂ;“ﬂ?;%ﬂr - rigia ?LE;?;E STATEMENT OF STANDALONE/CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30-06-2023
Demand Notica(s) under Section 13(2) of the Act, caling upon the folowing bormower(s) forepay| | lostimisplaced/stoleningt received and that 1 ta ts Rs. in Lakhs
e ki Tnonsoin i e paci ROCOLE il G0 frvs o Hio ok GEvocoRR U] [rmwalidt e Samariae shasehiidar. Hie Campativisside &3 Bsia P Sasror e
said nofice. The undersigned reasanably believes fhat borrower{s) is/are avaiding the senvice of duplicate share certificata in lieu of tha said original Shara Certificate PisiBalars Udrier ende Year ended udrier ende Year ended
2 : . - : s Face Yal fﬁ1'i{ F
Name i th Borrowers) | Demand Notie Date |Descrghion Of mmovable Progery Properes Woriaged| | | ™ ' c;: | TEL";' s STANDALONE CONSOLIDATED
1. SIDDHIVINAYAK 2:‘?;":&23 FLAT NO 103 ,15T FLOOR, ADMEASURING Eill?kwﬂl‘-'ﬁi"'ﬂ“ﬂﬁfﬂ 953 230 [ 473681 - ‘”5'39"_ 1| 2000 1 Total Income from operations 50.878.82 | 50,258.77 | 48703.59 | 20856531 53,861.26 52 30216 52,094.49 | 22029779
TRANSPORT &£ .PLeVed 1550 8Q. FTS. HOUSE NO. 471, C.T.8. NO. Ak Epon 2 Net Profit{Loss) for the period (before tax, Exceptional
2. VENKATESH Rs, 1037, LAXMI SADAN CHSL . NR . h by o d Ehare Cartif and/or Extraordinary items) 7.686.70 7,700.24 | 6,455.64 31,517.13 7.715.05 7.503.72 6,769.18 3200119
A : Bt} SR Al reon having objection fo Esue uplicata re Cartificate as .. ) ’ J =T al Bl of Jedl Ll JESE 1 LS pr.ve ! al) Aekorks,
glg:snlfl-hl":“ul- :ﬂd::éﬁ'w ng:n::;ﬂlmﬁéﬁmﬂm'mglﬁ R E T A e e M S Conar 3 Net Profit{Loss) for the period before tax (after Exceptional
; { : : 2 ked to the 'Secratarial Deparimant atits Registered Ofi d
W e it el Lo it or g camwinn 13 dae o e caeorpugsion | |- andlor Extraordnary lems) 740023 | 850279 | 739933 | 3354661 | 742858 | 830627 | 771287 | 3403067
MYRKAL Fourleen BOUNDARIES OF THE SECURED ASSET : of this Natice. In the meanwhile, members of the public are hereby 4 Met (Loss) for the period after tax ':3 er Excephional
s Moe Thousand Four EAST : RESIDENTIAL BUILDING WEST ' cauionad against dealing in the abowe mentioned Share Certificate. and/or Extraordinary ltems) 5,517.14 5,660.76 | 552760 | 24765958 5 54549 5452 40 5.841.14 25232 80
MuMoDoooon12aes| Hundred Eighty o oy annESHWAR MANDIR NORTH - ol . Yot Somprehenshe Mcomator e peod [Comunsing
Eight And Ninety Date: 27 July 2023 Jwotl Wi Prafit! (Loss) for the period {after tax) and Cther 8,093.82 5,204.12 | 6,968.81 27,552 .58 812217 5,436.76 7,282.35 28,015.80
;UHMI}HDHEH‘IZ Paise Only) As On EGHI:;;LIEMAHDIH AOAD SOUTH - DTHER Place: I:'.mlrlnfiﬁr Company Secretary & Eumliar]:ul D;Ea: Comprehensive income (after tax)) _ _
: 10.07.2023 6 Equily Share Capial 3,138.24 313924 | 313924 | 3.139.24 313824 | 31304 3,139.24 313824
The borrower(s) are hereby advised to comply with the demand notice(s) and fo pay the 7 Reserves (excluding Revaluation Reserves as shown
demand amouni mentioned therein and hereinabove within 60 days from the date of this =2 in the I}alarhc:a sheet uf [Previous year] = = 108 44352 = 110,107 .1
publication together with applicabie interest, additonal interast, bounca charges, cost and For s Eam"n,gE Per Share S T
expenses il the date of realization of payment. The borrowear(s) may note that AFPL is a = - = - o :
securad creditor and the loan facility avalled by the Borrower(s) is & secured debt against Advertising in Eg; E‘:;Ig“ each} {"not annuakised) 1757 18.06° 761" 78.90 17 66° 1733 157 80 25
the immowable property/properties being the secured asset(s) mortgaged by the : =] piuiped e ; e ey TRl
barrOWer(s) n the event borrower(s) are failed to discharge meirkavaes mfulwitins| | B EEINIIDER PAGES (b) Diluted 1757 | 1808t [ 1761 78.90 | 17.66 17.33 18.57 80.25
stipulated time, AFPL shall be entited to exarcise all the rights under Section 13(4) of the i ;.
Acttofaks possession of the secured assetis) including bul not limeted to transter the same Contact Note: : , . , , ,
by way of sale or by invoking any other remedy available under the Act and the Rules JITENDRA PATIL 1 The a_bmre Is an extract of the detailed format of Quarterly Financial Res_ulm ﬁ!ed with the Stﬂl:k_ExchangEs unde_r Regulation 33 of the SEBI [uang Dbbgations and Disclosure
thersunder and realize payment. AFPL is also empowered to ATTACH ANDYOR SEAL the Requirements) Regulations, 2015. The full format of the QuarterlyYearly Financial Resulls are available on the websites of the Stock Exchanges on which shares of the Company are
securad asset(s) before enforcing the raght to sale or transter. Subseguent to the Sale of the Mobile INO.: listed, namely, www.bsaindia.com, www.nseindia.com and avaitable on the Company's website www.lgb.co.in
secured as-setn;s]. AFPL glso has aright to infiate separate I-E_ng pru-;epdmg.s o recaver the % E::n:epﬁr:nnal item represents Loss on Sale of Land &Bu;ld:ng and suhsidy recenvad.
balance dues, in case the value of the mortgaged praperties is insufficient 1o cover the dues 9020012015 By Order of the Board
payable to the AFPL This remedy is in addition 2nd indegendent of all the other remadies . ;
available to AFPL under any ather law. The attention of the borrower(s) i invited to Section Landline No.: Coimbators For L.G. EALAHHIEHNANE& EEE‘?A%EE‘EE
1308} of the Act, in respect of time availabla, to redeem the sacured assets and further to 14 :
section 13(13) of the Act, whereby the borrower{s) are restrainedprohibited from 67 0215 27.07.2023 EXECUTIVE CHAIRMAN

disposing of or dealing with the securad asset(s) or transferring by way of sale, lease or

otherwise {other than in the ordinary course of business) any of the secured asset(s).
without prior written consent of AFPL and non-compliance with the above 15 an offance
punizhable wnder Section 29 of the said &ct. The copy of the demand notice is available
with the undersigned and the borroweris) may, if they so desire, can collect the same from
the undersigned on any wasking day during normal office hours.

5dy- Prashant Ohal, Authorised Offices

Date: 28072023, Place: Thane Ambit Finvast Private Limited

FORM A
) F‘UELI'“ AHNGUN‘-.:EI-!EHT

FOR THE ATTENTION OF THE CREDITORS OF
ARKCOM TELECOMMUNICATIONS PRIVATE LIMITED

S. E. RAILWAY - TENDER

TAMBOLI CAPITAL LIMITED

Regd: Office: Mahavir Pakace, 84, Kalubla Rood, Bhavnagar 364002
E-tnail: disect] i@tambolcapital.in Websita: waraltambolicapital.in
CIN: LaSSSG 2P L5 3613

NOTICE OF THE 15™ ANNUAL GENERAL MEETING OF THE COMPANY

MOTICE 15 lerchy given that the 13th Arnual Geneeal Mesting (A0 of the Mermbers of
e Company will be held en Monday 28t day of Augas 2023 a0 3,00 P, through Yedeo
i '|:-u||'q.'||.'|1|.'||:_|: WY e Aodan Visusl hemes 2 C0AY MU e iransact the Bismess as sel
aut m the Metice of AGRM.  The notice of AGM has been sent m electronie mele b the
members whiose e-mail # are remstered with the Company a copy of which has been emaniled
i thee Members of the ampny ik |I1.urn nslered emintl address

Pursuant to Circolor Mo, 1402020 daved Apal 08, 2020, Circular Ne | 772020 dated April 13,
2020 ksaved by the Ministry of Corporate AfFairs followed by Circular Mo, 20022020 dated My
0%, 2020, Circular Mo, 200020 dated] Juse 15, 2020, Circular Mo, 3372020 dated September

28, 20, Careular Mo, 392020 dated Decemibeer 31, 2020, Cincular Mo, 22002 1 dated January

14, 2020, Cereular me, D202 dated June 2%, 20200, Croreubar Mo, 200202 datéd December 8

2021, Crrevlar e, 25022 dated Moy 5, 2022 and Cyrenlar Mo, §1HENE2 datad December 25

2022 ¢ MOCA Circulars™ b and the Securities and Exchange Board of Inden (“5EBI™) vide their
Circular Mo, SEBEIHIVCFDVPoD-2TCIR20244 doted Janvary 5, 2023 has permitted the
Comipanics holding of the AGM through VO Q&AM without the physical presence of the
Slormbers at a commen venae. In comgliance with these circular and the relevant provisions
of e Compaiies Act, 2013 and SEBI {Listing Obligations aml Disclosure Reguirements)
Regulatens, 200 %, the AGM of the Members of the Company wiall be held thraugh
VICTDAY M

Im acvcordance with the «

toresand Carculars, Mobce of AGM alongwith the Anmual Iin.'rlnrl
2022-23 sent only by electronie mode to those Members whose emiail addresses are regesterad
with the Company/Thepositones, Members may note that the Notice of AGM and Anneal
Repor 2032-23 will also be available an the Company's website of woarw tambaolicapital com,
wehsite of Stock Exchange e, BSE Limited at wyww bseindia com and the AGM MNotics iz alsoe
available on the website of the M53DL (apency providing remote o-voting facility} e

wiww.evoling.nsdloom, Meombers can amwend amd participate othe AGM theough the
VDAY M Tacihity omly. The mstnsctions for jommemg the ACGR are prosaded m the Notsce of
the ACH, Members attenbhing the meetmg through VODAYM shall be counted tor the
purpese of reckoning the quorum as per Section 103 ofthe Componies Act, 2003

The Company is providing remote e-voding facility {remofe g-voting™) toonll its members to
cast their votes on all reselutions a8 sefoul inthe Motics of AGM. Additionally, the Company is
providing the facility of vating threugh e-voting gystem during the AGM (Me-vating™)

Dretailed procedure for pemote e-voting is provided inthe Notice ol AGM.

cilatsgt period begring o 25 08 2023 0 %00 aome and wall e oo 27 085 2023 a0 5:00 j,m.

Any person whio hecomes a member of the oompany alier dizspatch of the Nohice of the megiing
and holding shures ns on the cub-off dote e 217 Aogust, 2023, may cast their voles by

L b a-

followang the instroctions nod proCess of remate e-vating ns Ty ided n the Nohce of the
AGM uplosded at website wwowctambolicapitalin, wwa bseindia.com and NDSL website
www eviling nsdi com

Fhic members whohave cast their vote by rensse c-voting nsay attcd (e mecting bud shall not
be enbitled o cast their vote apain, For detadls relating o remee e-voting, please refier bo the
Mutice of the AGM

In case of any querses melatmyg to voting by electronic means, please reler 1o the Freguently
Asked Questions (FAQs)and e-voling manual avaslable ot werseevotng, nsd ] com, under help
secl BN o wrihe an el al ewveds |I]__l:':.l risd] oo in o call 1 =50 OXEA0

BY ORDER OF THE BOARD OF DIRECTORS

Place: Bhavnagar Vipul H, Pathak

RELEVANT EAHFICI.I LARS o

[ ARKCOM TELECOMMUNICATIONS PRIVATE
[ LIMITED

1 Haml;- of corporate d;}IJIJEIr

£ I}ata af |nn:.-ur|:n-:1rah|:|n 1:- nu:nrpurzne del:ﬂl:u' EEﬂh May M7

1. .l'-‘.mhn:lnl:.- uridar which :l:nr.:ll:nrate debbar is | .| RoC-Mumiba
Incorporated | registered |

4. | ﬁcrﬂnrateltt&ntlu No./Limited Lnatullhr | UG420aMH201 TPTC 295430
Idantification Mo. of carporate deitor

5 .Addressnﬂhereglsreraunﬂ'meaﬂtsmn"mal 1A, C '.I'|'|ng Kailash Indl. Iiumpiéx
[ offze (i amy) of cofporate debilor Hiranandani Link Road, Mumbal Cily
fMaharashira- 400075

| Insalvency commencamant date in respact | 75th July, 2023
| of corparate cebtar

7. | Estimated date of closure of !nsc-luem:'” 2151 January, 2004
Resoluion Process ry

8. | Hame and registration number of the | Name:- MANMOHAN SHARMA
Inschvency professional acting as Interim | IBBI Regn, no. IBEIIPA-Q01/1P-P-02305/
Rasu:nluhn:m Professianal 2021 2022113635
1. .ﬂ.n-:lrassanda miail of the Intarlmﬁemlunun-.hddraﬂﬂ MH? Ra]as'hall F'.panrnents
Professional, as registered with the Boars | Pitampura, Delhi- 110034
|Ema.|I id: ca. maﬂn'r:lhmsharma@grr-all Goam
10.| Address and e-mail te be wsed fu".lddmss MANMOHAN SHARMA
| comespondence with the Interim Resolution | cio Osrik Resolution P, Ltd,
Prafessianal 208, Sth Flor, O Mall, Netaji Subhash Place,
[ Pitampura, Delhi - 110034
cop b ooy e _| Email: arkcomtel.cirp@gmail.com
11 : Lasl date far submission of clams |_'I|Elh Awgust, 2023
12.| Classes of creditors, if any, undar clause {b) | MA
| of sub- section [BA) of section 21 as&erraineﬁl
|]'|I the | I'IIEI'HT!- Rt&:]lu‘llﬂ#‘l Professanal
13 Harr'ras-:lflrns::llum‘n:g.l Prafessianals idantad | NA
to act as Authorized Representative of |
| craddars in a class (Three names for each |
| class) —
14| | {8} Relevant Formsand | {a} Relevant forms are avallzble at
| (b} Details of authorizedrepresentatives are | Dt wwm.ibii. gov. in'homi/down| oads
| awailable at [ B Mat applicable

CLASSIFIEDS

a-Tender Notice No. | 4405-GRC-CE-C-
01-24-2023. For and on behalf of President
of India, the Chisf Englneer{ConliGRO
mvites e=lender for he following works |
Following lender has been uploaded on
wiebsite wwwiireps.gow.in The tender will
b closed at 12:00 hes. on due date. Brief
Description of Works : Preparation,
Supply and Loading of 50 mm Machine
Crushad Hard Stone Track Ballast into any
type of Railway Wagon/Hoppere at
PakuriBarharwa/Bakudlh/Tal|hari/
SahibganjPinargaria Quarries (For Pakur!
Barharwa/Bakudih/Taljhari/Sahibgamnj/
Pinargaria) for section Mahabuang {Incl.}
fo Owga (Ex.) In comnection with doubling
wiark belween Hatia and Bondamunda
section {Measuremant will be done al
destination). Approx. Cost : ¥ 5.15 Crons,
Bid Security: T 4,07 4000-, & Completion
Period : 06 months, Closing Date :
21082023, Inerasted lenderars may visil
wabsite www.ireps.gov.in for full
details/descriptiond specification of the
tendars and submit thelr bids anling. In no
case manual lenders for thase iterms will
be accepted. NB : "Prospective Bidders
may regularly visit www.ireps.gow.in fo
participate in all other tenders.” pR-448)

PROPERTY

PROPERTY FOR SALE

16 Acres Kiadb Industrial
Land 30 km from
Bangalore just off
Kanakapura Road in a
good location is for
Urgent Sale. Call:
Sudhakar - 9110863283

005022 3424-1

| vheitsn cand i takBN prEOT 10 ACoAggancE of
aduarising cogy, i is not passble o varly
fts comipnis. Tea Indan Expross Limdiod
canno? be held responsible for such
cootents, nof for any |oss or demage
incurmed 28 5 resolt of ireneactions with
ifigadiad, Bisgaaliong of indimduile

piepdiging  in  ila  mawspapars o
Fubdicslines Wa Faneton reamand thet
readiel Make necassary inguinas Balone
sredfing any monies or amaing imo By
pores—onin with mbverisers or phorwise
acting an an sdvartisement in ey mann
whatioews. Aegetered Msiiaie pie nol
stinpidl 7 remdonin D b b
arhaer | Ea B

Date ; 270720023

MRECTOR AND CFO

Motice i= heraby given that the Mafional Company Law Tribunal, Mumbai Banch, Cowr- IV has
ordered the commencemant of 'Ei:-rpnrale Insdlvency Resclution Process of Arkcom
Telecommunications Private Limited on 25h July, 2023

The creditors of Arkcom Telecommunications Private Limited are hereby called upan o
submit their claims with proof on or belore (8th Asgust 2023 o the Imerim Resolution Professiona
al the addrass mentioned against antry Mo, 10.

Tha financial cradidors shall submit their claims with proof by elecironic means only. All ather
creditars may submil he clams wilh |:-|'EII.‘.I1 in person, by post o by eleciromed meands

A financial creditor betonging to a class, &2 ksted against (he enbry Mo, 12, shall indicate its choice
of guthorized representative fram among the three insoheancy professionals isted against entry
M. 13 1o act as authonzad representative of the class (specify class) in Form CA. - Not Applicable
Submission of false ar misleadng proods of clam shall altract penallies
Selju
Manmohan Sharma
Inferim Resolution Professional,
ARKCOM TELECOMMUNICATIONS PRIVATE LIMITED
IP Registration Number: IBEIIPA-001)IP-P-023052021-20221 3635
(Autherization for Assignment valid till 09-May-24)
Regd, Address:- A4M2, Rajasthali Apartments, Pitampura, Delhl -110034
Flace: Dalhi
Date: 2Tth July, 2023

KAYA LIMITED

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER ENDED 30 JUNE 2023

(T in Lakhs)

Particulars

Quarter ended Year ended

30 June 2023 [ 31 March 2023 30 June 2022 31 March 2023

Unaudiled l Audited Unaudited Audited

Total Income from Operations
Met Prafit f (Lass) for the period

(before Tax, Exceptional and/or Extraocrdinary items)
Net Profit / (Loss) for the pariod bafore tax

[after Exceptional and/or Extraordinarny items)
Net Profit / {Loss) for the period after tax

(after Exceptional and/or Extraordinary items)
Total Comprehensive Income for the percd

[Comprising Profit / (Loss) for the period (after tax) and Othar
Comprehensive Income {after tax]]
Equily Share Capital

Reserves (excluding Revaluation Reserve) as shown in the
Balance Sheet of previous year

Eamings Per Share (of Re 1/- aach)

[for continuing and discontinuing operations)

1. Basic:

2. Diluted:

10.568.82 Ii 9.259.88 9,282 .95 a7 673034

(1,037.93) (5,637.10) (2.559.81) (11,626.37)

(1,037.93) (5,637.10) (2.559.81) (11,626.37)

(1,037.93) (S,637.10) (2,558.81) (11,626.37)

(954.30)
1,306.41

(5,804.68)
1.306.41

(2,337.39)
1,306.41

(11,395.09)
1,306.41
MN.A, N.A.

N.A, (11,680.76)

(7.88)
(788

{43.15)
{43,15)

(19.71)
(19.71)

(B9.15)
(89.15)

Motes:

The above results have been approved and reviewed by the Audit Committee and approved by the Board of Directors at its meetings held
on 27 July 2023. These financial results have been subject to limited review by the statutory auditors of the Company who have issuaed

unmadified review repor.

Additional information on guarterly standalone financial results are as follows:

(T in Lakhs)

Particulars

Quarter ended Year ended

30 June 2023 [ 31 March 2023 30 June 2022 31 March 2023

Unaudited Audited Unaudited Audited

Total Income from operations

Profit/{(Loss) from ordinary activities before tax
MNet Profit/(Loss) for the period

Total Comprehensive Income (after tax)

4,262 21
(1,868.36)
(1,868.36)
(1,876.35)

4,973.47 4,390.10
(454 66) {2,411.99)
(454.66) (2,411.99)
(454 94) (2,389.15)

17,831.07
(8,548.58)
(8,548.58)
(8,549.71)

The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI
(Listing Obligations and Other Disclosure Requirements) Regulations, 2015. The full format of the quarterly financial results are available on
the websites of the concemed Stock Exchanges at www. bseindia_com and www.nseindia.com and also on the website of the Company at

W laya.in,

Figures for the previous quarter has been regrouped and rearranged wherever necessary.

FPlace : Mumbai
Date : 27 July 2023

For and on behalf of the Board
Harsh Mariwala

Sd/-

Chairman & Managing Director

Registered Office address -

KAYA LIMITED
Regd. Office: 23/C, Mahal Industrial Estate, Mahakali Caves Road,

MNear Paperbox Lane, Andnen (East), Mumbai
L85120MH2003PLC139763 Website

“IN:

— 400093
+ WA, ka'_lll"a . I n

EXPRESSION OF INTEREST FOR ASSIGNMENT OF NRRA OF

W/ REGAL PRIDE TRADING AND COMMERGIAL PRIVATE LIMITED

{In Liquidation)
Liquidator; DEEPA GUPTA, ADVOCATE
Liquidator Address: B-2/110, Sector-16, Rohini, Delhi-110085
EmaH ad'u'ncain dmpa gu pla@gmair com 1 Enrﬂa:t Hn 931 2291555

MI‘E REEAL PEII:IE ‘I'RAI]IHE AND EDHHERCIAL FHI'IJA‘I'E LIH'II‘I'ED iS5 @ company in

liquidation as per the order dated 21.03.2023 passed by Hon'ole NCLT, Mumbai Bench.

The company is having the Not-readily Realizable Assets {NRRA') in the form of Stock in

Trade Rz.1.42 963 000 and Trade receivables of Rs.60,132,300.00 recoverable from

defdors.

The liqusdator of the company is heraby inviling the interested person(s) 1o wham the

liquidator neay agsign the Not-readily Realizable assets [WRERA') of the company as above

on the following terms and condifions:

Terms and Conditions of transfer are as under:-

1. The assignment of transfer of book debt will be done on “As IS WHERE 15", "AS
ISWHATIS" and "WHATEVER THERE IS BASIS".

2. The assignment of fransfer of book debt shall be subject to provisions of
Insolvency and Bankruptcy code 2016, i.e. Sec 29Ain particular and regulations
made there under,

3. The interested personfs) are requested to submit their expression of interast
{EQI} along with their financial offer with detail terms and conditions and all
supporting documents in writing at the address given above in a sealed envelope
from 01.08.2023to 16.08.2023 (within the working Hrs. i.e. 11.00 AM to 06.00 PM).

4. The interested Person can request for details and documents from the
liguidator's office by sending a mail at above mentioned e-mail 1D and on
evaluation ofthe same, can submit their EQl to the liquidator.

5. The terms & conditions of the agreement for assignment/transfer of book debt
shall be finalized after consultation with the secured creditors.

For any clarification, please write to advocate deepa.gupta@gmail com or call at

9312292558 S
Date: 26.07 2023 DEEPA GUPTA (Advocate)
Place: Dielhi

Liquidator, Mis Ragal Pride Trading and Commarcial Private Limited

IBBI Reg. No.: IBBIIPA-002/1P-NO0SET 2019-201 2501

Addreszs: B-21110, Sector-16, Rohini, Celhi-110085

E-Mail :advocate despa.guptafomad.com | Mobile ; 93122592558

Mote; Liquidater shall hase right ko rejectany Eof without giving any reason 1o the applicant. Further,

it i parlinant fo manlion hera thal mare submission af Eol and inspaction of dacumenl will nol be

considered as glloiment of NRRA. Tha successful buver will be decided after the approval of secured

financial craditors. Liquadator reserves ha right o cancel or modify the process wilthoul assigning
any raason and without any Fability whatsoevear. This is nof &n offzr document,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MULTI-FLEX LAMI-PRINT LIMITED

MANUFACTURERS OF FLEXIBLE PACKAGING PRODUCTS AT MHAD,
DIST RAIGARH MAHARASHTRA

e __ RELEVANT PARTICULARS
1. | Name of the |:=:-r|:-|:-rare debtor | MultiFlex Lami-Print Limited
along with AN/ CIN/ LLP No. | U222 189MH1991PLCOB0T1Y

D-54-55, |'||1|DG Mahad, Tal. Mahad, Dist.
| Raigad, Maharashtra 402301
| v rnutiflexlamiprint.co.in
| 31032023 (NCLT order received on
| 0304, 2023)
| 5052, D-54-58, MIDC, Mahad, Tal, Mahad,
| Disl. Raigad, Maharasiira 402301

[ 1800 MT PA

2. | agdress of the registered office

3. | URL of website

4. | Insohency Commencement of
the Corporate Debtor

5. | Details of place where majority

| of fined assets are located

B. | installed napal::rt}' of main
products, sendces

7. | Value of main products/
services sold in last financaal
year (2012-13)

8. | Number of employees/ workmen | NIL

5. | Further details |n|::|uu:||ng last | Wit to the Interim Resolution Professional
avallabde financial staterments | (acting RP) at - mflexcinp@gall.com;
(with schedules) of wo years, | snalthuramka@gmail.com
lists of creditors, relevant dates | Contact: C/0 KIP Restructuring and Inschency
for subseguent events of the | Professionats LLP, 173, Udyog Bhevan,
process ang available at | Sormawala Road, Goregaon East,

{ Mumbai 400053

| Can be nl;lta.-nmj I:ng,- qe-n-:l:ng e—mall at

| rllexcirpE@grmail com,

| snathuramka@egmail.com

| Sales: Re. 143.77 Cr,

10.] Eligibitity for resciution
applicants vnder section
25201 of the Code s
avallable at:

11| Last date for receipt of [Bug.27, 2023
. |owpeessionofierast . | ..
12.| Date of Bayue of provisional list | Sept 6, 2023

of prospective resolulion
applicants

[13.] Last date for submission of
| oEectEons Lo provisional list
14.| Process email ID to submit EOL

|Sept11, 2023

| mflexcirp@gmail.com

For Multi-Flex Lami-Print Limited-Under CIRP
SUBHASH LAXMINARAYAN NATHURAMEA,
Interim Resolution Professional (acting as RPY)
IBBLIPA-O0L/ 1 P-P-D0AT 2/ 20172018,/ 10815
AFA Walid wp to 13,500,2023

Place : Mumbai
Date : 28,/07,/2023

FORNM G
INVITATION FOR EXPRESSION OF INTEREST FOR
A A ESTATES PRIVATE LIMITED OPERATING IN
REAL ESTATE ACTIVITIES ATMUMBAI, MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons)Regulations, 2016)

- TN R B » AW ™

states rrivate Limite
CIN: U70100MH1996PTC101183

ame of the Corporate Debtor
PAN/ CIN/ LLP No. of CD

RNA Corporate Park Next to Collector's Office,

2.| Address of the registered office
Kalanagar,Bandra(East), Mumbai 400051

3, URL of website Not available

1:Swarganga Chsl, CTS no. 154 pt., Survey No
383 pt., Chaitanya Ngr Santacruz E Mum 55
2:Building 5 and 6, Samrat and Pulkit CHS LTD
CTS no. 195 pt., D N Nagar, Mhada Layout
Andheri West

3:Tower Fand Gon CTS 4853, 4853 9to 85 ang
88 of village Kole Kalyan, Taluka Andheri
4:Tower Ato E on CTS 4853, 4853 9 to 85 ang
88 of village Kole Kalyan, Taluka Andheri

4| Details of place where majority of fixed
assets are located

Can be sought by sending request to Resolution§

5.| Installed capacity of main products/
Professional at:cirp.aaestate@gmail.com

Services

Corporate Debtor is engaged in construction &
development of real estate projects. Revenue for lasj
year was Nil.

6. Quantity and value of main products/
services sold in last financial year

7. Number of employees/ workmen Company does not have any employee on roll

as per records available with RP.

8.| Further details including last available financial
statements (with schedules) of two years, lists
of creditors, relevant dates for subsequent
events of the process are available at:

Can be sought by sending request to
Resolution Professional
at:cirp.aaestate@gmail.com

9.| Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at;

Can be sought by sending request to
Resolution Professional at:
cirp.aaestate@gmail.com

10} Last date for receipt of expression of interest| 11/08/2023

11| Date of issue of provisional list of 21/08/2023

prospective resolution applicants

12| Last date for submission of objections to] 26/08/2023

provisional list

13| Process email id to submit EOI cirp.aaestate@gmail.com

Sd/

CMA Harshad Deshpandg

Resolution Professional of A A Estates Private Limited
IBBI/IPA-001/IP-P-00166/2017-18/10331

AFA No.: AA1/10335/02/251223/105314

403, Kumar Millennium, Shivatirtha Nagar Kamar

Opp Krishna Hospital, Paud Road, Kothrud, Pune 411038
Email ID: cirp.aaestate@gmail.con

Date and Place: Pune 28/07/2023

SALE NOTICE

KIKANI INTERNATIONAL PRIVATE LTD - In Liguidation
Liquidator: 5 Kangayan
Liquidatoe Addrass: Plod ka 81, 3nd Streed, Phase |, Dellars Calary, Vengembakkam,
Tambararm Easl, Chennal - B0 127
Email:kianl quidatieri@grai com; kangayan. silgmail.com Mab ; 9677554665

E-Auction
Sake of Azzals under Insclvency and Bankrupicy Code, 2016
Date and Time of E-Auction: 215t August 2023 at 10,00 am to 1.15 pm
(Wit urarsed exlenson ol S mindles agch)
Link : hittps:iirightvole nfeawcion)
Last date of submission of EMD: 17th Auguest, 2023

Submisgian of Eli hllihr Documents hinrusnm:li'-'u bidders:
Froam 288h July, 2023 to 10th August, 2033

ke of Assets and Properiss awned H%H.IHAHJ INTERMATIONAL PRIVATE LTD Jin L% uidafian)
rorming pan of Licuidation Estate formed by the Liguadator, appainted by e Hon'ble Malional Company
Law Tnbunal, Chenrai Banch vite arder dated ay 01, 2023, The =3la will ba dona by the undarsigned
frough the e-auclion plablarm ia. WS RighlZviale infodech Private Limited hawirg wakeita ab
wnrw, PQNEZwate, in

Lat Description of fssal Riezemve Price | Eamest Money | Incremandal Value
M in Lakhs | Deposil (EML¥ IR in Lekhs
INR in Lakhs
Lot 1| Factory Land and Building Rs138.2 |Rs E91Lskhs | Rs 1 Lakhs
Orffice: Mo 605, § th Flocr, Lakhs iRupees (Rupees Qne
Sharda Chambers, Plot No, 15 (Rupees One | Six Lakhs Lakhs anly)
g . Crare Thirty Ninaty One
Mew Marine Lines, Behind Income ExghtLakhs |hausand Ninel
Tax Budding, Church Gasa, ard Twenly | oo TI.“-:-usa'l:IT
Mumbeai 400 020 Maharashira India | ix Tn"nﬁ';.““j anly)
mportant Nota:

1. E-Auction wil be-conducied on “AS 1S WHERE 157, “A% 15 WHAT E5" and “WHATEVER THERE |5 BASIS® and
“WITHOUT RECOURSE BAS| 3 through approved senvice geoviderie, Mis Rapht2Vole infolech Privabe Limiled
2.1 ie danhied thatl this inyEatan |."1.|I'|5-Ell'|':- 1o inwile |.:I'-\'.-“3|:|Efﬁl.'h'.- Hdderg &l does nol cleale any kirsd al Eil'ld1!g
obigation on the part of the Liguidalar or the Company o effeciase the sals. The Liquadator reserms e right o
Camce] o I'I'!II‘.'I]i"]- (] process andiar ndl b EEEN ardior I:IS-III..El-I'j' vy nhereglad :'lc'l'l_-u' I'ipoterial inmvegiar | Bdder
without assgning ary reason and withou] any kil
1. The Complele E-hudion process document cantening delais of the el anfing e-audion Bid Fam,
Declaration and Undertaing Farm, Genaral Terms and Condtians of onine auction sak are avalabls on webete
. righl2asle. e Contas: MrAjsy Yadhaw = B1E54 58881, ajap@rghtZvaiein Mr. Nears GulguiRy - $030501308
neamjdinghizeaeirc (On going o the bof wwwcnighiZvole.n misrealed biddeve wal fave fo seanch for dhe
e rlised eomuamsCompan s isre KNCANT INTERNATICNVAL PRIVATE LITTED W Lapidsdon)]
4. 1he FREMIIng Eadders, prior 50 subm |.I.|='r;| i bid, ahoudd maks e rdependeant nguirks Meganang e Tk of
propersy dues ol local toes. eleciridby and water charges. mainkenance charges, # any and inspec! the propery al
thar owen expanses amd Bakaly themeslves, The properies mamioned above Gan be inapactad by the prospective
hidders at the siewith pror appoiniment by contacing Mr. 8 Kangayanc:86TT 554885
5.The inlering bidders are required 1o deposil Earmest Money Deposil (EMD) amounl either Brgugh
OOMEFTIRTES n the Bocount namety “YHIKANT INTERNATIONAL PRIVATE LIMITED [fw Liguidation)”,
Curent Acoount Mo, 51090901 020B0ES (IFSC: CIUBMQ0295) with City Union Bank, Chilapakkam Branch in
Chennal 600 D64 of through OO dreswn anany Scheduled Bank ik e rame of “KIKAN WTERMATMONAL
PRIVATE LIWITED {In Ligivclation) " or give a Bank Guarantes for the EMD Amrmountas parFomatdor Formad B as
g'r.IEI'I if e Compiele E-Sucson procacs dodsrenl
. 1he IEraing bidder shouds subeel the eadencs for SMO Depost and Request Lethar for perliciesdion o tha E-
Auclion akorg with Self aliested oopy of (1] Procd al Idenlificaiion (2] CormnlAddess Proof { 3} =':|'I.I".I|;a|"| (4] Walid -
med [0 ¢a) Landine and Wotila Fhone number i5) Affdawt and '..'I'J:'E“l'l-a‘ll'rl BE per Annseune 1 E‘ i Applcaion
Foorm i per Anndne || (5) Declarafion by Bidder, as per Anmesure |1, the Sormats of thess Anne !.Lr-efs can be faken
Inom e Complede E-Auction procacs documan]. Thess dacumams ahould resch the office of the Bquidator as
par the timeSnes menticned in the E-Awction process document by E-mad and im hkand cogry, at the address
given below. The Infersabed bidders will have to upload thelr KYC documents slang with the EMD
submission details on wwwrightivoie.in: or may send fo kikanl liguidatien@gmail.com;
kangayan sigmail.com
f.The |i|i|3|ﬁl"l;| documenis a'p "EI.'|IJI'E'.'| from Prospecive Bidder within 14 l]ﬂ:.'i from the date of pubdiation of the
sannolicn, i, upko 108 August 2000
AjBas; details ol the Prospectes Bidder iz, Cwhership Struciume and Compogition of the Exvoction Applicant
Bidder, Procf of isisntits, Cument Address Prood, PAM cand, wvabd e-mailID, Landing and Mobila Phone rumber
hitutharization to the Signalany (in case ha bidder is a kegal entity ar amy thind person is appointed as an aulhorimd
repreganialve n 3"|'|-'l2-35-l:-'|.
clAfidawit and underiaking for abgitdby under Saction 294 slong with a lislof relatess, Confidentialty Undartakng
and other annecunes as per the E-Audion Memarandus ahich can be downicaded fron wisscsighi@eale n; | can be
had from kkani ligadationigmail com; kangayan sigmail. com
8.The Name of the Elgitie Bidders will be identfied by the Ligudalor in parfcipate inoe- auction on the porial
H'ﬁ'."u'.'.I'I;!'IlZ'rI'."lE.I'I The e-guction sardioe provdar If'a]g!'llz'.l'l'.‘:lE Inflech Prvate Limbed) wil |'.-|'CI'|-IJE' User i and
passanni by emal o elgible bidders
8.In case, 4 bid is placed in the last 5 minules of e dosng Sme of he eaudian, the dasing time Wil aularotcslby
gel exiandad for § minutes with unimied axension. The bidderwho submts the highast bid amaount (nod balow tha
esanss priog| on ciosune ol sbeclion pracess shall be decland &3 he Successiul Biddsr and a communicalion Lo
thal effect will ke issuad through elecnonic mode which shall e subject o approval e the Liguidator,
10.The END of the Succossful Bidder shal be retained fowards part saln consderafion and The EMD of
unsueceasial bidders chall ba refunded. The Louidator can retain the EMD of H2 bkdder oo, Tre ERD shalinat baar
anyinteres), Thie Ligquidatorwi] s Letier of inbent (L) 42 the Sucoessiul Bidder and the Successiul Bxddershal
have o depash the belsnca amounl |Sumcesatul Bid Amount - EMD Amounty witen 30 daye from the date of
ssuaron ofthi L0 by She Liguidator,
11.Cefaull in deposil of the bxancs svount by Fe suscessful bidder wilhn the L limil a8 menlionesd in he LO
wnld antail rfeiune of tha entime amount depasiled (EMO + &ny Civer Amounid] by e Successful Biddar, In such
e, the Liquidalarvaoidd have cighl i invibe the H2 Bidder i bedome sucoesshl Bidder.
12.The Successiul Bidaershal bear tha apiicabla BTEIFE-MEEJ'-.'I'-ETEFET-ZHEI'QE feea gl and &l the Eli‘lJﬁ:I"}'.' Non-
statutery dues, laes, mibes, assessmeni charges, fees e in espec of the praperty put onauction
13.ARer payment of the enlire s conaderalion, e tale certficaleiagreement wil beissued in
the name of the sacoss el biddaronly and wal nol basaued inary other rams
14.Tha Liqudatar has rght tn accept or refect any o al oflee(s) or adjouniposiponalcancal the E-Aucion or
withedrara any property o porfon Shengsad Inom e aucdion process al amy stage in consullafon wilh fe Stakehalders
Congalation Committea (SCC}, Howeraar, te Laguidator may provice masons for the cancellston of e said £
Aiedian
15.The sak ghall be ":IJI]_E'IIl i provisacne of rsoleEncy and [l-a"l'l.l'l..l:{II!.' pode, 2016 and ra;-.lalr:ra made
themunder,
18. The ligudalor resernsss the ghl i fofeil he EMD deposiled by S qualiled bidder, in case any qualified bidder
who has submitied the ERD amount slong with tha relevant doouments 50 paricipala in ihe E-Auction datad 215
August, 2023, hawiver, Fais fo place & bid a1 e reseree price on The date of aucton al the e-audion ghalform of
www. nightvole. in
17 .The intemsied Biddens) shali be provided acoessio the data room | Cata Room”™} eslabished and mantaingd by
the Company acing hrough the Liquidator vonder 1o canduct 8 due dlgens of the biairess and operafions of the
Comparny, The interasted bidder (5} shal be provided access io fha indormation in the Dat Room untl the E- Aucion
Date. The access bo, and usage of $e infomation in the Data Foom by the inberested bidden|s) shell be in
accordance with e rules a5 may be sl fodh by the Liguidator from me totima
18 E-Auction date & Time: 21st Auguest, 2023 from 10,00 am, ta 1.15 p.m {with unlimited extension of § mén],
5 Kangayan
Liguidator of Kikani International Private Limited
IBEI Ma-IBENIPA-002IP-NODSES/ 201 8- 20127 70)
Address; Plot Mo.21, 3rd Street, Phase |, Dollars Colony,
Yengambakkam. Tambaram East, Chennai 600 127 Tamil Nadu
Contact Mo, 9677554565

Date: 2TAT2023
Place: Chennai
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